BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
PRINCIPAL BENCH NEW DELHI :
CAMP AT CHENNAI
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COMPANY PETITION (1B)-292/(ALD)/2019

IN THEMATTER OF;

------------

IN THEMATTER OF;

Versus
M/z Forhme Infraheight Private Lmui:eaci ————Corporate Debtox

CORAM: SHEI B 5V FRAKASH KUMAR, ACTING FRESIDENT

Dated; 27.03.2020
ORDER

On the application filed under Section 12A of IBC read with CIRP

Regulatian 30A of IBBI (Insolvency Resolution Process for Corporate
2016 seeking withdrawal of the Company Patition

Perzorzs) Reg-u.lation:.

ad;mit:'cd on 10022020 on the p;rcmi

e that the claim amount in the




Company Petition is settled with the applicant, in comsequence thereto, the
Corporate Debtor having settled the claim amownd as well 2s IRP
remumeration, the IRFP (applicant) has sought for withdrawal of the
Company Petition by Bling withdrawal application along with Form A

In view of the same, the application is allowed and the Cumpany
Pebibion is dismissed as withdrawn

Actng President




